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PUBLIC HEALTH DEPARTMENT

10th Floor, G. T. Hospital, Complex Building,
New Mantralaya, Mumbai 400 001, dated 23rd April 2020.

%

NOTIFICATION

AnanD MARRIAGE f\cl___l.ﬁ)_qc)_

i
No. VINOKA-2012;CR 387/F.W. :- In exercise of the powers
conterred by sub-sections (1) and (2) of section 6 of the Anand
Marriage Act, 1909 (7 of 1909). the Government of Maharashtra
hercby makes the following rules to provide for registration of
Anand Marriages, Namely:-
1. Short Title:- These rules may be called the Maharashura

Anand Marriages Registration Rules, 2020
2. Definations- In these rules. unless the context requires
otherwise-

a) “Act” means the Anand Marriage Act, 1909 (7 of 1909)

b) “Anand marriage” means the marriage solemnized according
to the Sikh Marriage ceremony called Anand (Commonly known
as Anand Karaj),
¢) “District Registrar” means the Joint District Registrar
wppointed under the Registration Act, [Yue (16 of 1908 Tor e
District,

d) “Torm” means a register of Anand marriages maintained by
the Registrar under the Act,

¢) “Register” means a register of Anand marriages maintained
by the Registrar under the Act,

[) “Registrar” means such officer of the State Government or
3w local authority authorized by the Staie Goscinaiclid, o)
notification in the Official Gazette, under sub-section (1) of
section 6 of the Act.
3. Jurisdiction:- The Anand marriage shall be registered with
the Registrar within whose jurisdiction such marriage s
suicinnized.
4.  Maintenance of Register of Anand Marriage- (i) The
Registrar shall maintain Register of Anand marriage in Form-1



&

WETTEZ $T6 TTATH, NI UF— " I9-fUnT, %ar § 9w, 94 IU-T[F 7, Y020/ HTHIZ %o, T RR¥¥

(11) The Registrar shall on an appiication give a certified extract
irom the Register to the parties ot the marriage on payment of a
tee of rupees two per page.
S.  procedure for registration-(1) The parties to the Anuand
marriage shall prepare a memorandum in duplicate in Form-ll
and submit the same to the Registrar alongwith documents to
prove the solemnization of the Anand marriage to the satisfaction
of the Registrar and registration fee of rupee fifty within a period
of thirty days form the date of solemnization of their Anand
marriage:

Provided that, for registration of anand marriage solemnized
betfore the commencement of these rules. such memorandum may

be submitted within a period of one year from the daic of

commencement of these rules. .
(2) The memorandum shall be signed by both the parties to the
Anand marriage and at least two other persons who have
witnessed the Anand marriage.
(3) The parties to the Anand marriage who have not registered
their Anand marriage within the period specified under sub-
rule(1) may get their Anand marriage registered by submitting the
memarandim 1o the Reeistrar in Form-11 and a Declaration 1n
Form-1II along with documents to prove the solemnization of the
Anand marriage to the satisfaction of the Registrar and
Registration alongwith a fee of rupees of two hundred:
Provided that, such Declaration shall be attested by a Gazetted
Officer of Member of Parliament or Member of [egislative
Assembly or Local Seif Government Institutions or notary.
6. Verilication and registration of marriages:- (1) Where on
verification and serutiny of the memorandum and documents
recetved under sub-rule (1) or sub-rule (3) ot rule 5 the Registrar
is satistied that the Anand marriage has been solemnized, be may
enter the particulars of the Anand marriage in the Register and
i1ssue a Certificate of Anand Marriage in Form-IV.
(2) Where the Registrar has reasons to believe that:-

(&) the marriage ocoween the parties has not been perfcimicd
in accordance with Anand marriage ceremony; or

(b) the identity of the parties or the witness testitying the
solemnization of the Anand marriage is not established: or
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(¢) the documen tendered before him do not prove the
marital status of the parties,

he may, cali upon the parties w0 produce such furthe
information or documents as he may deem necessary. for
establishing the identity of the parties and witness or correctness of
the information or documents presented to him within a period of
thirty davs from the date of receipt of memorandum.
7. Refusal of registration of Anand marriage:- The Registrar
may. for the reasons to be recorded in writing, refuse the
registration of Anand marriage. if the parties of the Anand
marriage fails to comply with the directions issued by him under
sub-rule (2) of rule (6)
3. Correctness ol the parties of Anand marriage:- (1) The
Registrar may, on an application made by any party to the Anand
marriage, if satisfied that there is typographical of clerical mistakes
in the entries made in the Register or in the Certificate of
Reg

gistration in relation to the name, age or date ot’ Anand marriage.
nak

e suitable corrections with previous sanction of the Disurict
chislrm' and at1ix his signature to each such correction.

9. Appeal:- (1) Any person or party agerieved by the decision
Ol e idegistivn may, fle an appeal w the District Registrar within o
period of three months from the date of communication of such
decision:

Provided that, the delay, if any, in filing such appeal may be
condoned for the reasons to be recorded in writing by the District
Registrar, it the appellant satisfies District Registrar that he had
sutficient cause for not preferring an appeal within the specified
period.

(2) lhe instrict Registrar shail, atter giving an  opportunity of
hearing to the parties concerned. dispose of the appeal within a
period of fitieen days

10. Filling of memorandum:- (1) The registrar shall forward
duplicate coptes of the memorandum received in a month to the
District Peooisirar hefure the 10™ duy of every subsequent month.

(2) The ongmais of the memorandum received by the Registrar
and duplicate copies forwarded to the District Registrar shall be
retained under the Maharashira Registration of Marriage Bureaus
and Registration of Marriages Act, 1998 (Mah. XX of 1999).

unt mk (5.3.58.)-¢
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(3) The Registrar shall also forward particulars of the corrections
made under rule 7 with the date of correction and a copy thereof 1o

the District Registrar.

By order and in the name of the Governor of Maharashtra,

VARSHA M. BHAROSE,

Deputy Secretary to Government.
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FORM -1
[See Rule 5]

REGISTRAR OF ANAND MARRIAGE

District

¢ Village

(Specity hall,
auditorim cte. ) ) ) i 7

Sighature of the Husband

Photo of the . Photo of the Wile to
Husband to be | be aftived
affixed

S

Sivnauire of the Wife

T Details of Purities to the Marriage (As on the date o marriage)

) 7 IL)Ll.lll'w - : 77ffi-l.us—h;-1.r_ni = .__'_ o Wife
{ S Do uh] Pl soegiabilen]

_._}:ni(;n_iiu;::; B ) L - I
F{eY Age and date of birth |
| (sufficient prooi shali be ‘ |
cproducedy 0 SR SRS -
(d) Permanent addr s 2 5 I
“te) Present address ) o - e
*( ‘Previous marital !
status Married Unmarned
Widewer I '
_ WidewDivoreed I
‘tg) Whether any spouse is | i
living (if yes. numberof —— » ]

Wmms (mafa-4F

™ Reo-am



" spouse living

LR Name of fatheror |

. guardian and the relationship
) Age

i) Address
(1) Name ef mother

(11} Address e
—— e ,:4‘__,—::, o e s it — e e — - ——

*Putg y mark on whichever is applicable.

4 Winess ef solemnization of marriage
It} Name :

(b} Address

fay Name

(bY Address:

SPACE FOR OFFICE USE

5. Date of Receipt of
memorandum ... ...

6 Details of Documents / records 7 Proof of marriage required under rule 6

Date:

Regiswar

Registration No. {Year)

Registrar



